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SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
ClVIL APPEAL NO(s). 944 OF 2008

P. SHAI LAJA & ORS. Appel lant (s)
VERSUS
M NARENDER REDDY & ORS. Respondent ( s)

(Wth office report )
Dat e: 30/04/2009 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE HARJI T SI NGH BEDI
HON BLE MR JUSTI CE B. SUDERSHAN REDDY

For Appellant(s) M. Jai deep CGupta, Sr. Adv.
M. R Santhan Krishnan, Adv.
M. D. Mahesh Babu, Adv.

For Respondent (s) M. P.S. Narasimha, Sr. Adv.
M. Shekhar G Devasa, Adv.
M. K. Paranmeshwar, Adv.
M. Dinesh Kumar Garg, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

The appeal is allowed in terns of the signed order. No costs.

( Ravi P. Verma ) ( MS. Negi )
Court Master Court Master
[ Signed order is placed on the file]
I N THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 944 OF 2008

P. SHAILAJA & ORS. APPELLANT( S)
Ver sus
M NARENDER REDDY & ORS. L RESPONDENT( S)
ORDER
We have heard | earned counsel for the parties. We observe

fromthe i nmpugned order of the High Court dated 29/9/2006 that the

Hon’ bl e Judge has given findings that the arbitrati on agreenent was not
legally valid, that the claimwas stale and time barred. W are of the

opi nion that these findings are on the nmerits of the case and it was not
open to the Court to decide this issue as these matters were to be left for
the decision of the arbitrator.

In this view of the mater, we are of the opinion that the
i mpugned order has to be set aside. It is, accordingly, set aside. W also
request Hon ble M. Justice B.P. Jeevan Reddy, a retired Judge of this



Court, to be the sole arbitrator to settle the disputes between the parties.

We clarify that the expenses for the arbitration will be borne by the
appel lant. We further request the arbitrator to take a decision in the
matter as expeditiously as possible. Al'l contentions including the

question of limtation and as to the stale nature of the claimwill be open
before the arbitrator.

The appeal is allowed in the above terns. No costs.

New Del hi; e J.
April 30, 20009. ( B. SUDERSHAN REDDY )



